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12. 24 hrs. 

COMMITTEE ON PUBLIC 
UNDERTAKLNGS 

SEVENTEENTH REPORT 

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): I beg to present the 
Seventeenth Report of the Committee 
on Public Undertakings (1978-79) on 
Action Taken by Government on the 
recommendations contained in the 
Fourth Report of the Committee on 
Public Undertakings (Sixth Lok 
Sabha) on Extraordinarily High Ex-
penditure on Publicity by Public 
Undertakings. 

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS 

TwENTY-NINTH REpORT 

SHRI VI;NO DB HA I B. SHETH 
(Jamnagar): I beg to present the 

Twenty-ninth Report of the Com-
IIlittee On Private Member3' Bills and 
Resolutions. 

*Publlshed in Gazette of India 
dated 15-3-79. 

Rule 377 

CONSTITUTION (FORTY -NI,NTH 
AMENDMENT) BILL* 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHItI. 
SATISH AGARWAL): On beha!1 of 
the Minister of Finance, 1 beg to 
move for leave to introduce a Bill 
further to amend the Constitution of 
India. 

MR. SPEAKER: The question is: 

"That leave be granted to 1nt.-o-
duce a Bill further to amend the 
Constitution of India." 

The motion was adopted. 

SHRI SATISH AGARWAL: 1 ir!-
troducet the Bill. 

12.25 hrs. 

IVIATTERS UNDER RULE 377 

(i) REPORTED DIFFICULTIES FACED BY 
PADDY GROWERS OF ANDHRA PRADESH 

SHRI K. SURY ANARA Y ANA 
(Eluru): Mr. Speaker, Sir, I want to 
raise the following urgent matter under 
rule 377. 

I want to draw the attention of the 
Government of India through this 
august House to the difficulties being 
faced by the paddy growers in Andhra 
Pradesh in regard to the purchase oC 
their produce by the Food Corporation 
of India. The farmers are on the 
verge of ruin, unable to find markets 
fOr the produce raised with their sweat 
and blood. 

Though the paddy purchasing cen-
kes were opened by Food Corpc.ratiun 
of India in Andhr"l Pradesh, the pur-
chase of paddy is very slow and it is 
neither beneficial b the farmers nor to-

Extraordinary, Part It, Section 2,. 

tIntroduced with the recommendation of the PreSident. 


